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The applicant alleges that tha period of
service rendered by him betwueen 315082 to 2448484
as SeniorAfechnical Assistant on ad=hoc bagsis should

be treated as reéglar service and toc be merged in

service as Research Investigator.

2 Brief facts of the €ase are that the applicant

was.initiglly appointed as LIC and he was appointed
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thereafter by way of promotion/sslection with effect

from 31+5482 to 24.8484 as Senior Technical 4ssistant

on ad-hoc basise.There 1g apast of Research Investigator

Grade-II which is Pilled up in the following way i-

50% by promgtion, failing which by transfer on
deputation;

50% by transfer on deputation/transfer.

The promotion quota is to be filled from Research
Assistants (Statistics & Economics) with 5 years
regular service in thé gfade and possessing atlsast
a degres. Thus the-casa of the appiicant'daes not
fall within the promotion quota .aa he was ~.nhat -
holding the post of Rasearﬁh‘Assistant(S&E}Auith
five years regular service in the géadeo The apglicant
was within the sacaﬁd categofy,that a persan holding

analogous post or with at least 5 years service in the

post with a degrse is esligible for selsction to Research

Investigator(S&E). The applicant’s contention is that

his service betusen 3165.82 to 24.8.54 rendered as Ssnior

Technical assistant should be considered as regular
service and should be merged ‘;n service as Reseath
Investigator. vThus the present 0A should be devided
in two parts: one regular service -and the other part
is relating to the merger aof the service rendered in

the post of Research Investigatar:i upon the change

of poste So far as the first part is concerned,
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his services shouwld be counted for zll purposss

- except senioritye 4 person cannot be deprived of

his right and the right of past service rendered by himQ
So far as the second part is concerned, which relates

ear ler .
to merger of thegfservice réndered in the post of
Research ~Investigator, we are of the view this is
a selection post as selection is conducted in consultatien
with UPSC as stated by the learned counsel for the
Raspondents, Shri K. Ce Sharma and it was aglso

e
submitted that this is a post Hy uhich a person
is appointed only when he fulfils the necessary
|

requirementss The only difference is that all , |
Government emplmyaa“uhether they are in the same ...:..

épartment/Ministry or any other Ministry, are

eligible and in the case of the open market, all

citizens who are e;igible Can appear for selectione. {
Thus it is a direct recruitment by way of transfere
for this reason, we disagrese that ﬁhe p:ayéz,that

the service réﬁdered earlier shoulq:be merged with

the service, K rendered in the post of Research
Invéstigatar by the applicant. The aﬁplicant will

only get seniority in the post of Raseérch Investigator

from the date aon which he was appointed on the said
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poste The 0A is disposed of accordingly but without

any order-as to costse
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| (Be KeSingh) (D Lo Mshta)
Member(ag vice Chairman(3J)
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